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Title: Regarding alleged irregularities in the utilization of MPLAD fund in Uttar Pradesh and reported directive by the Chief Minister of
Uttar Pradesh to contribute in the party fund from it.

The Lok Sabha reassembled after lunch at two minutes past
fourteen of the clock.
(Mr. Deputy Speaker in the Chair)
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MR. DEPUTY-SPEAKER: Now, we have to take up discussion on the General Budget.
...(Interruptions)

MR. DEPUTY SPEAKER: Please let me conduct the business of the House. Please take your seats.

...(Interruptions)

MR. DEPUTY-SPEAKER: Will you please resume your seats? As a special case, | am allowing Shri Ram Vilas
Paswan for his submission. | am allowing him for two minutes.

...(Interruptions)
* Expunged as ordered by the Chair.

MR. DEPUTY-SPEAKER: As you all know, we cannot take up the Adjournment Motion or any other thing after the
lunch break. However, as a special case, | am giving the permission to Shri Ram Vilas Paswan.

...(Interruptions)
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SHRI P.S. GADHAVI (KUTCH): Sir, how can he say like this? ...(Interruptions)
MR. DEPUTY-SPEAKER: That word will not go on record.
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MR. DEPUTY-SPEAKER: Will you please resume your seats?

...(Interruptions)
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MR. DEPUTY-SPEAKER: Please take your seats. We have to take up the discussion on the General Budget.
...(Interruptions)

MR. DEPUTY-SPEAKER: | have expunged those words. #% &g 21 2 & 3 v 77 srdfael 9 fera 3 €1 M. fgaa, «fia.

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Sir, you have allowed hon. Member Shri Ram Vilas Paswan to
speak. ...(Interruptions)

* Expunged as ordered by the Chair.

MR. DEPUTY-SPEAKER: | have given the floor to Shri Ram Vilas Paswan for a submission.
...(Interruptions)

MR. DEPUTY-SPEAKER: We have to start our discussion on the Budget.
...(Interruptions)

MR. DEPUTY-SPEAKER: Is this the way?

Ppax JlaAw g @ Surene Sft, 39 yHRer 1 TR ¥ o @nfEd14€) (@)

MR. DEPUTY-SPEAKER: Shri Prahlad Singh Patel, we have important matters to be taken up in the House. Please
take your seat.

...(Interruptions)
Ppax sRacy fHe : Suwe i, @ dsy & @ Bl

MR. DEPUTY-SPEAKER: | have given the floor to hon. Member Shri Ram Vilas Paswan to make a submission. He
is a senior member. Please allow him to speak.

...(Interruptions)
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MR. DEPUTY-SPEAKER: Shri Ramji Lal Suman, what is this?
...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Sir, this matter has been raised on many occasions in the last three
days. ...(Interruptions)

SurenE Heled : # omud! werR gl Brardt oft, smyet # gl ag iR smaw € B
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THE MINISTER OF STATE OF THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (MAJ. GEN. (RETD.)
B.C. KHANDURI): Sir, this is time to take up Matters under Rule 377. How long will this continue to go on?
...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : Mr. Deputy-Speaker, Sir, you gave me the floor. ...(Interruptions)

MR. DEPUTY-SPEAKER: | have to conduct the business of the House. If a senior leader wants to make a
submission, | have to yield. How do | conduct the House?

...(Interruptions)
MR. DEPUTY-SPEAKER: That is not a fair way of commenting.

...(Interruptions)
MR. DEPUTY-SPEAKER: | am giving the floor to him also.

...(Interruptions)

SHRI PRAKASH MANI TRIPATHI (DEORIA): Sir, why are you pointing at me? ...(Interruptions) & g=@! aa & g+t
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MR. DEPUTY-SPEAKER: | will give the floor to you.
...(Interruptions)
MR. DEPUTY-SPEAKER: | will hear you. | will give you the floor.
...(Interruptions)
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SHRI PRIYA RANJAN DASMUNSI : Sir, this matter is creating a very explosive news item everyday in the
newspapers endangering the dignity of most of the Members of Parliament in public life. Mr. Deputy-Speaker, Sir, |
fully endorse the proposal of Shri Ram Vilas Paswan.

It is not a party issue. The Home Minister must clarify the position whether to protect the dignity of the House and



the Members, these allegations, as levelled in the tape, he will inquire through a comprehensive agency like CBI
and give the findings to us, as to what is the truth behind it. It is not an issue of any individual fighting. And more so
Sir, it is no good to make allegations about every Member because the so-called ‘alleged tape' is confined to the
party MPs of Kumari Mayawati only. No other party MPs has been addressed in this direction. So, it is the duty of
all the Members of the BSP to protect their own dignity and to question the bona fide of Kumari Mayawati or to find
out the truth because it is confined to BSP MPs and not to other MPs.

Therefore, | feel, what Shri Ram Vilas Paswan has said is correct. All the MPs want to know the truth behind the
tape and it is the duty of the Home Minister of India to assist the Parliament by instituting an inquiry of CBI and then
report it to the Parliament. ...(Interruptions) That is my contention and | think the Government should stand by it.
There is no fear, nothing. It will be still more transparent.

...(Interruptions)
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...(Interruptions)

PHAN AHAT a1 (BHerepar iz : & wfiew aree, a8 agd ™R amen 81 30 919 3R 3 |ieal 1) wiferdr qias B i $t
st %€ 21 Every MP is not involved in that tape, but there are some. It may be that some complaints are coming from
different parts of the country. This money is coming from the Government of India, and when the money is coming
from the Government of India, there must be some monitoring system, some vigilance system. If any allegation
comes, the Government have every right to inquire into the matter.

Sir, why we are telling it is because you cannot say all the MPs are corrupt, or you cannot say all the MLAs are
corrupt. ...(Interruptions) That is why, Sir, we feel, even from my State also one MP has complained and his life is at
stake now, a CPI (M) MP. | am not mentioning the name of the party. Everywhere there are some corrupt people,
but, all are not equal. In order to protect the interest of the MPs, and their prestige - it should not be damaged by a
particular person, or by a particular party -- | would request that the Government must discuss this matter very
seriously in the House and let this Parliament decide. Regarding the MPLAD programme, if there is any vigilance or
monitoring system in the Government machinery, it is the CBI. | feel, this is not the State Government's money, this
is the Central Government's money, and the Government can investigate through the CBI and this matter may be
closed here.

...(Interruptions)
MR. DEPUTY SPEAKER : Please.
...(Interruptions)
SHRI PRIYA RANJAN DASMUNSI: Can you accept it? Accept it.
...(Interruptions)
MR. DEPUTY SPEAKER : | will come back to you.
...(Interruptions)
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1. Ygaw aag f4E @ & A sue fag @il
14.22 hrs.
( At this stage Kunwar Akhilesh Singh and some other hon. Members came and stood near the Table)
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(At this stage Kunwar Akhilesh Singhand some other hon. Members went back to their seats)
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* Expunged as ordered by the Chair.
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The Lok Sabha then adjoined till fortyfive minutes past fourteen of the Clock.






